
NOVEMBER 22, 1978 

(~) The ,neceuary t~da tor the 
flood d ...... repairs will be rel •• sed 
after .ancUoDfDl baled on detailed 
examination of the detailed estimates 
which are still .... ited from the State 
PWD. They have already been re-
quested to furnish the same early. 
However, adhoc release to the tune of 
RI. 12 lakhs bas already been made 
for covering the expenditure for flood 
damage repairs due to recent floods 
during tbe current year. This is be-
sides tbe other normal allotment of 
RI. 180.07 lakhs released to the State So 
far during the current financial year 
for overall maintenance and repairs of 
National Highways which figure too in-
cluded a sum of RI. 38.74Iakhs for pre-
vious floods consequential damage 
repairs 

News Item "Depol1ees Re-enkr Assam 
with Indian CltbeDBldp" 

488. SHRI P. A. SANGMA: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) Whether Government's attention 
has been drawn to the news item pub~ 
lished in the Assam Tribune on NoV-
ember I, 1978 under the heading 
'IDeportees Re-enter Assam with 
Indian "Citizenship"; 

(b) how many such cases have been 
detected so far and which is the 'nei. 
ghbouring State' referred to in the 
said newl item; 

(c) whether such cases have been 
detected in the State of MepaIaya 
or elJewbere £Iso; 

(cU whether Governmt:nt is, ~ all 
contemplating of lnstituflllg ab mttuJry 
into it; 

(e) how many citizel:labip certificate. 
have been issued in the last flve years 
(year.wise) in the St.te Of 1IIeIt Ben. 
gal, Assam, Meghalaya, Tripura, Manl. 
pur, Nagaland. Mizoram and Aruna· 
chal Pradesh; and 

(1) whether Union Government have 
issued any direction/guidelines to tbe 
State Governments regarding the 
granting of citizenship certificates, if 
so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAmS 
lSHRI DHANIK LAL MANDAL): 
(a) Yes, Sir. 

(b) to (e). Information is being 
collected and will be laid on the table 
of the House. 

(f) Grant of Indian citizenship is 
governed by the provisions of the 
Citizenship Act, 1955 and the Citizen-
ship Rules, 1956 made thereunder by 
the Central Government. 

Manufacture of RacUo Sets by Small 
Units 

489. SHRI M. RAM GOPAL 
REDDY: Will the Minister of ELEC-
TRONICS be pleased to state: 

(a) whether Government have been 
urged that small units be allowed to 
make radio ... a.pto ... I lakhs of 
~:1y price range; and 

(b) if so, Government's reaction 
'.hereto? 

THE PRIME MINISTER (SBRI 
MORARJI DESAI); <a> There is no 
statutory restriction on small scale 
units with regard to their manufac· 
turing radio sets upto any number or 
value. 

(b) Does not ariso!. 




